AEFIDAVIT IN REPLY TO Q.A. NO .oy OF 093WZ NAGESH DHAMALE VS MPCB &
OTHERS

BEFORE THE HON-BLE NATIONAL GREEN TRIBUNAL, WESTERN ZONE, BENCH AT PUNE
ORIGINAL APPLICATION NO 904 OF 3023W/Z
M. Nagesh Vinayak Dhamale.
} Applicant.
VERSUS

Maharashiia Pollution Contiol Board, Mumbai & Others.

Aifidavit in Reply to the Main Application on behalf of the R.N.Y.

I, Sunil P. Marale, Metropolitan Planner, PMRDA, Respondent No.% hereby
is filing this Affidavit in Reply to the O.A. No.904 of Q0IWZ without

admitting anything not mentioned hereunder:

4. The main grievance of the Applicant against the R.N.¥ is that it has
made complaint to the R.N.9 to ¥ about without obtaining Consent
1o Establish & Consent {0 Operate the R. N. 9 illegal Construct.on nas
been carried out as per the Notice dated 99 March,3033. (Pages-

¥9 to Yy of the Application.)

AS

. The Applicantss complaint is against the R.IN. 9 & as wel as aganst

(l)
f/)

i ~Y
(N3

the R.N.Y for carmying out construction beyond 30000 Sguare Me!

!3

without Consent to Establish & Operate permissions ang a8
violating the EC-Permission, for which no appropriate acton nas

haan nnaiad.
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Sy

T‘th,ﬁjénjﬁary, 209¢. under section ¥0 of Maharashtra Regiong) Ang

Town Planning Act 966, Belore the appointment of PMRDA the

- Sollector Pune was competent Authority to sanction plans iy

Consultation  with Assistant Director of Town Planning Pune.

Accordingly Building Plan had been recommended by the Assistant

Director, Town Planning, Pune on the basis of specific report

Submitted vide Letter dateq X4-0£-3098 respectively to Distrigt
Collector, Pune with the Specific-Condition No.3% that withoyt
obtaining  Prigr Environment Clearance from the SEIAA, no
construction or development should be undertaken. The RIN. ¥

crave leave to refer to and rely upon the sajg letters when produced
by the applicant/other respondents. The proi

permissions (Consent and EC) obtaineg by him in this behalf.

- The Building Permission Department of the PMRDA has referred the

matter to the Unauthorized lllegal Constructions Department for
initiating appropriate action against illegal construction jf any carrieq
Out as per the provisions of the Maharashtra Regional & Town
Planning  Act, 9%8¢ The Unauthorized/lllegal Construction
Department has done site visit and will take appropriate steps ag per
the provisions of the Maharashtra Regional & Town Planning Act,

1R&g

. The area of 33 Villages along with the Manjari, Taluka- Haveli,

District-Pune have now been notified in Pune Municipal Corporation
Limits for which PMRDA is now appointed as a Special Planning
Authority vide Notification No.TPS-9¢39/9986/CR-¢/3039/Up.
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93 dated 9%-09-3039. A copy of the said Notification is enclosed &

marked as an Annexure-R-9.

Authorized Signatory.

VERIFICATION
l, Sunil P. Marale, Metropolitan Planner, PMRDA, R.N.% state that
the contents of paragraph 9 to & are true & correct to the best of my

knowledge & belief. Annexure thereto are true office-copies with the

PMRDA.
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161 | ANMEXVRE “R-1

NOTIFICATION
GOVERNMENT OF M AHARASHTRA
Urhan Development Department
Madam Kama Marg, Hutatma Rajguru Chowk, . '
Mantralaya, Mumbai - 400 032.
Daled -14.07.2021.

Tho Mubarashira Regienal aud Town Planning Act, 1960

Whereas, in exercise of the 4!

|
4 No. TPs-182171 167/CR-98/2021/UD-13 -

conferred by clause (¢) ol the Article 243-P ol the Constitution of [ndia and by clause (cs of

section 2 of the Maharashtra  Metropolitan Planning Commitice (Constitugion  am.

Functions) Act. 1999, the Government of Maharshtra in Urban Develoment Departinen
vide Notuiticaton No. TPS-1899/1 191/CR-80/ 99/JD-13, dated 23.07.1999, declared some
rea around Pune City, as the “Punc Metropolitan Area” for the purpose © f Part [X-A of the

Constitution of India;

s conferred by sections A1A, 42C and 421 ot
ide Notification No.TPS-1813/1204 13700
“Pune

And whereas, n exercise of the powe

the said Act, the Governtnent ol Maharshtra v

87/15/UD-13. dated 31.03.2015 declared the Pune Metropolitan Area as d
42A of the said Act and thereol

Metropolitan Region Development Area, under section
an Arca Region Development Authority” (hereinafter referred

ority”™), for this declared area;

constituted “Pune Metropolit
10 as “the said Area Developrment Auth
, S And whereas, Government of Maharashtra vide Notification dated 04:12/2013, has
“_ 5 n  extended the limits and revised the [mits of Pune Metroplitan Region Arca Also, vide
SN " Notification dated 10/02/2016, Government has [urther extended the limits and revised e

“ Y25 0 limits of Pune Metroplitan Region Area (hereinafter referred to as “the said Victropolitan

Arca™):

Governor of Maharshtra has promulgated  the Maharasira
menl Authority Ordinance, 2016 (Mah. Ord. N oof 2018
“he said Ordinance™ on 13.06.2016, to provide for
areas declarcd as Metropolitan Arcds under
1 Planning Committees (Constitute
000), for the purpuse

) and whereas, the
Metropolitan Region Develop
(hereinafter rclemed tooas
establishment of the Authoritics for certain
clause (¢) of section 2 of the Maharashtra Metropolita
and Functions) (Conlinuatioin of Provisions) Act, 1999 (Mah. V of 2

he proper orderly and rapid development of the said area
of executing projects and schemes for such development. and 0
tato the

of co-urdinaing and supervising
in seeh regions and
provide for connected therewith or incidental thereto: which is thercaller consuiicd

Maharashtra Metropolitan Region Development Authorily Act. 2016 (Mah. Act 5 g0 201

And whereas, in exercise of the powers conterred by sub-section (1) ol section 5 of

(e said Ordinance and Scetion H2-A, 42-C, 42-F, of the said act. vide Government in

Urban  Development Department Notification No.PRD-3316/CR-541D-7. dated

11.07.2016. Punc Metropolitan Region Development Authority has been established foy e

gald Metropolitan Arca. more specilically described in the Schedule appended thoreto

_ (_hcrcinaﬂcr referred to as ihe suld Region Development Authority”) and above mentivned
fdotilications dated 11.03.2015, dated 04/12/2015 & dated 10/02/2016 has been reseinded:

1 .



And whereas. for proper and well planned development of the said Metropolitan
\rm i exercise ol the powers conferred by seclion-40(1)(d) of the said Aci, the
Government in Urban 1 evelopment Department. vide Notficali tion No TPS-1§17/072.177,
P7UD-L3 dated 18012008, has specilicd the area. more specilically described n the
Sehedule appended therera, 1o be the “Notified Aren™ for Pune Metropolitan Region
Development Authority and appointed Pune Mclropolitan Region Development Authority
as Spectal Planning Authority for such notified arca from the date of its establishment i.¢
10372015,

And whereas, the Government of Maharashtra vide Urban Dev relopment
Jepartment Notification No. PMC-2020/C.R 322/UD-22, dated 30.06.2021 has altered the
Htx of Pune Municipal Corporation by inc!u(_iing the 23 villages (hereinafter referred o

s “the said 23 villages™ as mentioned in the Schedule-I appended therein;

And whereas. as per the proposal of the said Region Development Authority. the
said 23 villages are included in Regional Plan and no secondary and collector roads are
proposed in the Regional Plan. The roads are developed as per land availability and with ne
planned alignment alse widths are not as per requirement. As reservations for various
public purposes are not proposed in the Regional Plan, no public amenities are developed
thus area of the said 23 villages is of undeveloped nature and development in this area i3
unplanned and in uncontrolled manner;

And whereas, considering the above facts, the Governement is of the opinion that.
ine undeveloped area of the said 23 villages in Pune Municipal Corporation limits should
be notified and for this area Pune Metropolitan Region Development Authority should be

appoinied as a Special Planning Authority;

Now therefore, in exercise of the powers conferred by section 40(1) and sutmn_,»g;
N 2001 )(d) of the said Act. the Government of Maharashtra hereby declares that - '

e %
ey %

ﬁﬂ.muncd in the Appendix - A appended hercto, is notified and Pune Metropolitah Region
fm £ }()pmcm Authority is appointed as the Special Planning Authority for this area.

Appendix - A

Sr. No. _T N nnL 01 \’Jlldw " _ Area

D! | Mhd]tlHn i h __ '*'.111171‘ area 01 revenue v llluég

2 Sus ! '".'nluc area of revenue \11[&1

) : H(mdh n Budruk _ ‘_ - l~nlm are: oJ revenue v lem
4 ] Kirk mmch B - I ntire mca ot revenue "Ci'h age

5 Mmh B J_ ntire area of rev enue \1114%
6 I_;_lIIILI\L - I)hm\mk o ]l_ll_lc area ot Tevenue \llldnc
7 | Kopare S Entire area of revenue v_ill%c
8 i Nanded ) _ Lntire area of revenue village
9 II Khadakw asalu . Lntire area of revenue \1“(1;L
__[_Q__ | Kanjari Bue Il _ | lnure arca w[“w\'cnu_-c vil"m-"
1L Narhe L lnure arca of revenue v u}avw
12 Holkarwadi | Entire arca of revenue v 1llduL
13 S AL - H:m_d_e_\v_;l_di o ' Lntire area of re Tenue \flllagc

g

“Area of the said 23 villages in the Pune Municipal Corporation limifs, as
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The Plan showing boundaries of the said
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Wadachiwadi
Shewalewadi
Nancoshi
DANASNARAT__
Mangdewadi
Bhilarewadi

. Gujar Nimbalkarwadi
JTambhulwadi

Nolewadi

© Waghol

Fnlire area of revenue village
| Lintire arca of revenue villa
 Entirc arca of revenuce vills
- Enlirc arca of revenuce vill

intire area ol revenue villay
' Gntire area of revenuc village
II Entire area of revenue vitl
Entirc area of revenue village
| Entire area of revenue villave

23 villages areas is kept open for

inspection by the Public at the following offices in office time on all working days

www . naharashtra.gov.in {(Acts/Rules)

1y The Commissioner, Pune Municipal Corporation, Pune.
2) The Meiropolitan Commissioner, Pune Metropolitan Regiona Development

Authority, Pune.

3 The Joint Direclor of Town Planning, Pune Division, Pune.
4) Assistant Director of Town Planning, Pune Branch, Pune.

This Notification is made available on the Government of Maharashtra website

By order and in the mname of the Governor of Maharashtra,

¢ [
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( Noreshwar R-Shenge )
Joint Secretary, Govt, of Mitharashtra
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